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- BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH, BOMBAY
0A.NO, 62/92 '
Shri P.P.Raghavan ess Applicant
\1/ Sy
Union of India & Ors, | «+. Respandents
CORAM: Hon'ble Vice Chairman Shri Justice Se.K.Dhaon
Hon'ble Member (A) Shri M.Y.Priolkar
Appearance
Shri G.D.Samant
Advocate
for the Applicant
Shri J.Gs.35awant -
Adyocate
for the Respandents
o ORAL JUDGEMENT ‘ Bated: 4,1,1993
b
(PER: 5.K.Dhaon, Vice Chairman)
On 23.11.1993 the hearing of this case was
adjourned on account of the fact that Shri Sauyant, learned
counsel for the respondent%}had stated that a Pensioners!
Adalat was scheduled to be held in the month of December,
1992, It is stated at the Bar by 5hri<§%uant that such an
Adalat was held in December, Houever, neither side is in a
position to make a statement as to whether the applicant's
%.r . ‘
- case was considered by the said Adalat, Ue presume that
& this must have been done. Ue, therefore,?dismiss this

application as infractuous. Houever, we reserve the right
of the applicant to get this application reuive{}? either
no Adalat was held and if held thes applicant's case was not

"considered,

24 With these directicns this application is disposed

of finally but without any order as to costs.
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